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CE:^j TRaL AOniNI STRaTI \7E tribunal principal bench

O..A.No,1SD/99

NeiJ Delhi: this the ^ day of October, 1 999,

HON'BLE n R. 5, R. AOIGE MICE CH aI RTO AN ( a) .>

HON • 3L E n i^Si4.'!AK:SHMI 5^^^ IN. A. HAAj., £n B ERXO )

Bnt.Aptpama Taneja,

li/o 3h. Oinesh Taneja,
9/2, Ashok Nagar,
Near Tilak Nagar,
Neu Delhi-IB ....Applicant#

(By Ad\X3cate: Shri Deepak 8hardu©j )

Me rsus

GOv/t. of NCT of Delhi
through Chief Secretary,
5, Sham Nath flarg,
Delhi,

2» Director of Education,

Directorate of Education,

Go vt. of N CT of Delhi,

Old Sec-retariat,

Delhi,

3. Deputy Director of Education,

District ijest,
Go \/t. 0 f N CT of Delhi I

New l^loti Nagar,

Neij 1^1 hi-15,

4. Adninist rati ve 0 f fi cer( AD^N ) ,
In the Office of Deputy Director of Education,
Oi stt. West.,

Neu noti Nagar,
Neu Dal hi-15 Respondents,

(By Advocate: Shri Ajesh Luthra)

0 RDER

HON'3LE n R, S. R,.ADIGE 1/1 CE CHAlFTIaTjfAK

Applicant impugns respondents' order dated

28.12, 9e(Annexu re-A/1 ) rejecting her nomin ation for
the post of LecturerCHome Science) on the ground that

she had failed to produce a v/alid employment exchange caal'
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2« Haard both sides.

3.' Adnittedly respondents notified the

\/acancies to the employment exchange on-27.5.97

and received a list of candidates sponsored by the

^ployment ^change uhich included applicant's name.

It is also a.dTiitted that applicant uas selected

on merit from amongst the names sponsored by the

ETnployment E3<change, but later on her nomination uas

cancelled because according to respondents her
■9.

employment registration card uas no longer vali.d

hav/ing expired.

4. Applicant denies that her Bnploymsrit

Registration Card uas not uali d on the relev/ant date.'

She states that she uas initially registered tjith

the EInploymant" Exchange R»K,Puram on 2 5.4. 94,. On

9.4.^ she ^plied fo r rensiial of her registration

by post under certificate of posting (AnnBXure-A4)

as she uas unable to mo \/e during that period on

23.^9.97, She uas asked by re^ondents to fill ip

P  certain forms along uith copies of mark sheets etc. and

also to bring uith her the original of all documents

uhich she p ro duced b efo re the authorities. Again

on 19.6.98 she states that respond^ts had intimated

to her that she h:^d been selected for appointment, and

on 6.7.98 she uas asked to appear uith the required

certificates. She contends that if the validity
of the Efnployment Registration Card uas doubted uhy

uas her name sponsored by the gnploymant Exchange,
in the first place-
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5,, ijB have considered the matter carefully,

(^chilttedly applicant's name uaa registered u/ith

the EInploymant E><change uhc sponsored her n^^nB,

and sheuas selectedon merit, In the caseof

Excise SLp erin ten dent, Malkapatnam Krishna Dt« A. P.

Vs.KJ3,M , \/isfeiQshua-ra Rao & 0 rs. dated 22.10.96

and reported in 3 . T..1'996 (9) SC 638 it has bean

held that equality of opportmity should be available

to all eligible candidates, and in addition to

names called for from the ETnployment EX change, the

department should call for names by publication in

neuspapers and ui de publicity through display

on notice boards and through Radio/T\/. Prom this

it is clear that names of eligible candidates

are not to be restricted only to those sponsored

through the ETnployment Exchange. Respondents have

themselves issues a Circular dated 18.5.98 (Ann.-Rl)

on the above lines, but this circular states that

it uould come into effect from the date of its issue

and would not apply to cases when the process of

recruitment through BRploymant EX chan ge/op en

adverti semant had been initiated before that date#

5. Respondents' counsel has contended that

because in the preset case the process of recruitment

had been initiated prior tol8,5.98 applicant cannot get

the benefit of this circular.

7. Respondents had notified the vacancies to

the ETnployment Exchange and had thus initiated the

process of recruitment on 27, 5. 97, The judgment

in fEXcise Stp e rin ten dent Malkap atn am ' s case Csupra)

had been pronounced on 22.10, 96, that is uell before

the process of recruitment uas initiated. AcJnittedly
<1^
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applicant uas Bliglble, and indsed has been salscted

on merit, after being sponsored by the EE« In the

facts and circumstances of this particular case

therefore ue hold that she cannot be denied the

benefit of the aforesaid ruling of the Hon'ble

Supreme Oourto

8» This OA therefore succeeds and is allouedo-

Respond^ts should issue the appointment letter

to applicant for the post of Lectur^Home Science)

if her claim is otherwise in order. These directions

should be implemented within one month from the

date of receipt of a copy of this order. No costs,'

(nRS, LaKSHMI SUATOINaTHaN )

fiEnaER (o)

cCvCf

(  S. R, ADIGE )

VICE chairs AN (a).
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